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Hﬁald he learned councsel for the partisz. The learnsd

coansel f£or the applicant poipted oak that his clienk was employs

man and thecreafter ajain as

m

< TnTE‘t =10

1286, His servieces weres retrenched and he filed an
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= the terminat ion order daked 22 A 65,
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praying for 3stting asid

This P e.ﬁh Airected that the applicant e reinstated as casual

larour. PFurther dirsotions wers

’

2 back waces will be dcskerminzd in accordance with the

1

- Act. In

.

contained in Ssotion 287 of the Industrial pispute

compliance of thie order the applicant wiz reinstated. The

rezpondents have cone with a case that in terms of Develogment

Small Soale Industries, arder dated

12.4.93 and the consequzntizl orders izsued by the Director of

Inlustriss, Cc rernment ©f Rajasthan, the asgzis of Exkension

Centre at I'dba were handed over o ths Director of Industries
on 145,93, It was
a case of transferring 3 unit and out oFf five units. thize anits

wzre transferred o the State Government.
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2. It i3 unfortunate part tha
|28

(Annzwure R=5) nothing has been menticned about the

thz emplorecss who were w~111nj for a pretty long wime, It is

st ill more unfortunate part that the learnsd counsel
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Jgiven that the guestion of paymant



‘can validly tale

applicant is neither having the o

Tribunal nor

3. Ordinarily, 2uch ordeirr gh

application so that the court oan

jmigement of the Trilunal., wWe wi

,“-crt that beszause of omissicn

should be carzful in
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have the 20y with them if thev

the court.

4, Szt ion 2% FF of the Inda
worlman wha has been i
urdert
123 to nt
o f

orcvizions

The SXpress

the

Inspzotaor ve B.E.S. & T. Oo. LS
1969 2 590, have interpupted the

judgeament, the

and 2%=-FFF do not conkt2in any oondit
case of retrenchment under Sechic

plame
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in li=u therecf.

rages

Thus, it i= not nscassarcy

~f Section 25«F shonld he

urder Sectlon 25-Fr.
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croriso that

rick b transferred by fuch transfer.

with a in pursuance

unit waz handeld cwver

znd the

ghaow

the

fuke

limit for the

in the

Hon'ble Supreme Court

without notice

followed

. The lezrnzsd zounssl for the applicant has

o€ the
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on 106003 ‘3[’!’1

“The la.

opy of the earlier crder of the

nua
ould be
understand
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ure that at

are not pres ,nfluj the zame to

strial ]
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Dizputes Aot provides

n oonbinuous szyvise for not
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aking immediatzly before zach

i2e and scomoen@ation in
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Section 28-F, as if the yorlman

The workman had besn
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and another, reported at AIR

o 25%«FF. In the =a3id
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have held thak 3scti

D

ions preosdzsnt, as the

arnd transfer and 2losuare

()}

or payment of a mordh's

that strictly the provisions

and ths delayed payment 2an

pointed out
Servies oF ~rkman sheoald

have oome
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Ths 1=

rondents
order dsted 12.1.73 the
appl icant 's termeof ssrvice
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receivszd on 4.5,92, May it be zo. The
natice is not neczszasy, the payveent of compensatiankan e made
nas hesn transferved and it 1s not
nzcesdary that 211 units shoald e trcnSLerreJ when there are
=parate undkl, It is true that the part of Undertaliing may be
transferr=d bur in the pressant cass only threse cizntres have bean

transferrsd but the others are 3till werling under the control of
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resoondent . In such ciroums
7. The: Worlmen, cegoorked at AIR 1964 2 &45, dcs= not agply.
Herz the unit has beasn transferred and on the date of handing over

or price o that the norkice was re=zdy for Jdzlivery o the applicant

and mighz havre Leen de

in the fasts and clrcocumstanzes of the pressnt case. IL the

applicant iz having any Jdisguts abouat the Juantum of 2o0mpensation,

arcanned s
he can mowvs the;guth&rltles znd the authoritiez are directed to
vt 3 St . . .
consider theklzsstayment of compenzaetion within a pericd of thres

97]

monthse.

7 The C2 stands Jdispossd of azcordingly, with ao order 28
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